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ABSTRACT

| Environment and Forests Department — Coastal Zone Management Authority
Reconstitution in respect of Chennai Metropolitan Development Authority Areas -
’ Regarding.

1 ENVIRONMENT AND FORESTS (EC-3) DEPARTMENT
_G.Q.(Ms).No.85 Dated:29.06.2010
,{/// Read:

R
- ::";:jigﬁ/f Q&.MS.NOJGBT Environment and "Forests Department, dated
/09 06.1998.
// /2/ tter (Ms).No.35, Environment and Forests Department, dated
o 5.03.2005.
. Government letter No.29477/EC-3/2005-1, dated 02.11.2005.
4. Director of Environment letter No.P1/1960/2009, dated 20.04.2010.

ORDER:

eI In the Government Order first read above, the Government have constituted
/ District Coastal Zone Management Authority for Chennai Metropolitan Development
- ¢, Authority areas (DCZMA for CMDA areas) under the Chairmanship of Senior Planning
I LA Officer Chennai Metropolitan Development Authority and instructed, among other
; things, to perform the following main functions.

| o “"WLW‘@‘" (i) for monitoring and enfcrcement / implementation of the provisions of
T 2 Coastal Regulation Zone Notification.

‘\l i ,\'\,10
e PG

' Development Authority areas under the Chairmanship of the Director of Environment,
[ wherein the Member Secretary to Chennai Metropolitan Development Autharity has
| been nominated as Member.

& J'i«u_“ " to ensure that the activities within Coastal Regulation Zone take place as
i ““,} ) per approved Management Plan
! o :
At a
i &\q&”d (i) to assist the state Authority.
FF 2. Subsequently, in Letter (Ms).No.35, dated 15.03.2005 Government have
l reconstituted the District Coastal Zone Management Authority for Chennai Metropolitan
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3 The Government have also ordered that the Chennai Metropoligin

Development Authority shall issue planning permission and clearance from

environmental angle for the Coastal legulation Zone Il areas in accordance with the

provisions of the Coastal Regulation Zone Notification 1991 without referring to the

Tamil Nadu State Coastal Zone Management Authority (TNSCZMA) for areas falling
within their jurisdiction, for the project proposals of Rs.5.00 crores or less.

4 . Further in Government letter third read above, the Government have also
issued instructions to Chennai Metropolitan Development Authority for sending quarterly
report on the clearances given in Coastal Regulation Zone-Il areas to the State Coastal
Zone Management Authority through the Director of Environment.

5  The Director of Environment in the reference fourth read above has stated
that the following difficulties are however experienced in implementing the Coastal
Regulation Zone Notification 1991 because of the dual position of the Director of
Environment as Member Secretary, Tamil Nadu State Coastal Zone Management
Authority and Chairman, District Coastal Zone Management Authority for Chennai
Metropolitan Development Authority.

a) The Director of Environment is ¢ealing with the matters falling in Coastal
Regulation Zone areas, in the capacity of Chairman for District Coastal Zone
Management Authority for Chennai Metropolitan Development Authority areas
and he is also pursuing the proposals in the capacity of Member secretary to
Tamil Nadu State Coastal Zone Management Authority (TNSCZMA). Hence
the Director of Environment is facing embarrassing situations sometimes to
defend his own action taken in the capacity of Chairman to District Coastal
Zone Management Authority for Chennai Metropolitan Development Authority
area instead of scrutinizing the matters along with the other Members of Tamil
Nadu State Coastal Zone Management Authority in the capacity of Member
Secretary to Tamil Nadu State Coastal Zone Management Authority.

b) District Coastal Zone Management Authority for Chennai Metropolitan
Development Authority areas have been empowered in G.O.No.163,
Environment and Forests Department, dated 09.06.1998 for monitoring and
enforcement / implementation of the provisions of Coastal Regulation Zone
Notification. However the District Coastal Zone Management Authority is
finding it very difficult to implement the same as the Chennai Metropolitan
Development Authority themselves are dealing with all the matters falling in
Coastal Regulation Zone upto Rs.£.00 crores without the notice of the District
Coastal Zore Management Authority. The Chennai Metropolitan Development
Authority are not furnishing the required details on the clearances given by
them as instructed in the Government letter dated 02.11.2005. Hence
monitoring the activities in the Coastal Regulation Zone areas within Chennai
Metropolitan Development Authority jurisdiction has become difficult. Hence, it
requires close co-ordination with Chennai Metropolitan Development Authority.

6 1n order to streamline the various activities connected with Coastal Regulation
Zone in Chennai Metropolitan Developmeni Authority areas, the District Coastal Zone
Management Authority for Chennai Metropoiitan Development Authority areas has to be
reconstituted for effective implementaticn and monitoring.
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he may be designated as Chairman and
Authority for Chennai Metro
as detailed below:-

the District Coastal Zone Management
politan Development Authority areas may be reconstituted

Additional Director of Department of Environment as Chairman and the
senior level Executive / representative from Chennai Metropolitan
Development Authority,  District Environmental Engineer, Tamil Nadu
Pollution Control Board, Chennai Region and a senior level officer /
representative from Chennai Corporation as Members of the Committee,
The District Environmental Engineer, Tamil Nadu Pollution Control Board,

Chennai Region can be designated as Member / Convenor of the
Committee.

8. The Government have inde
the Director of Environment and dir
authority for Chennai Metro

pendently and carefully examined the request of
ect that the District Coastal Zone Management
politan Development Authority shall be reconstituted as

follows.

Chairman - Additional Director of Department of
Environment

Member - Senior Level Executive /
Representative from Chennai
Metropolitan Development Authority.

Member - District  Environmental Engineer,
Tamil Nadu Pollution Control Board
Chennai Region

Member

- Senior Level Officer / Representative
Chennai Corporation

The Convenor of the Committee

will be the District Environmental Engineer, Tamil Nadu
Pollution Control Board. ‘

(BY ORDER OF THE GOVERNOR)

T. PRABHAKARA RAO
. PRINCIPAL SECRETARY TO GOVERNMENT (ifc)
To

The Secretary to Government of India,
Ministry of Environment and Forests, New Delhi — 110 003,

The Secretaries, Industries / Housing & Uroan Development Department / Infarmation &

Tourism / Public Works Department / Energy Department/ Animal Husbandry and
Fisheries,

Collectors of Coastal Districts.

~ The Member Secretary, Chennai Metropolitan Development Authority, Chennai - 8.
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The Member Secretary, Tamil Nadu Pollution Control Board, Chennai - 32 il
Director of Town and Country Planning, Chennaj - 2
-The Director of Environment, Chennaij — 2/5
The Regional Joint Director of Municipalities.
All Deputy Director,
Director of Town & Country Planning (Coastal Districts)
Assistant Director, Town Panchayat (Coastal Districts)
Assistant Director of Fisheries (Coastal Districts)
Deputy Director Industries (Coastal Districts)
District Environmental Engineer (Coastal Districts)
Tamil Nadu Pollution Control Board
The Senior Planning Officer,
Chennai Metropolitan Development Authority.
The Law Officer, Corporation of Chennai.
Deputy Director, Industries Department, Chennaij -~ 5
Assistant Director, Fisheries. Chennai -5
District Environment Engineer,
Tamil Nadu Pollution €ontrol Board, Chennai — 32.

Copy to:
The Accountant General, Chennai - 18 (By name)

The Pay and Accounts Officer, Chennai — 9/35.

The Private Secretary to Secretaries, Environment & Forests / Industries / Housing &
Urban Development Department / Tourism / Public Works Department / Animal
Husbandry and Fisheries.

The Senior Personal Assistant to Minister for Handloom.

//IFORWARDED BY ORDERY//

SE FFICER



Proceedings of the District Collector, Chennai
Present: Tmt. R.Seethalakshmi, I.A.S

Re.No.C2/13372/2020 Dated: z,i. .09.2020

‘Sub:  Mines and Minerals -Minor Minerals- Complamt petltlon
received from the Public, Traders and Students of Maduravoyal |
Patel Road, Nerkundram, Chennai - 600 107 — Allegations of |

illegal transportation/ Sales of Sand -Area inspected — Violation .

of Tamil Nadu Prevention of Illegal Mining, Transportation and |
Storage of Minerals and Minerals Dealers Rules, 2011 - Found- |
Statement obtained from Thiru S.Sundaramoorthy, S/o. Thiru i

Subba Reddy, Chennai —Penalty of Rs. 25,000/~ imposed on the |
delinquent Thiru S.Sundaramoorthy of Tvl. Saravana Agency,

' S/o. Thiru Subba Reddy, Chennai — Orders Issued- Regarding.

' Ref: | 1) Petmon dated 11.03.2020 submitted by the Pubhc
| _ Traders and Students of Maduravoyal Patel Road,
Nerkundram Chennai - 600 107 to the District Collectm
| Chennai Disrict. <
'2) | Statement of Thiru S. Sundaramoor’thy S/o. Thiru Subba
' ' Reddy, Patel Road, Nerkundram Village, Maduravoyal
' Taluk, Chennai — 600107, dated 21.08.2020. '
- 3) Inspectlon report of Assistant Director of Geology and

| Mining, Chennai District dated 24.08.2020.

Order:

The Public, Traders and Students of Maduravoyal Patel Road,
Nerkundram, Chennai - 600 107 have sent a petition to the District Collector,
Chennai District vide reference 1% cited alleging that illegal transportation/
Sales of Sand was taking place in empty land of Pandian Bricks , Patel Road,
Nerkundram, Chennai — 600 107.

2. Accordingly, the area was inspected by the Assistant Director, Geology
and Mining, Chennai District along with Assistant Geologist, Geology and
Mining, Chennai District on 09.07.2020 at 11.30am. The Tahsildar,
Maduravoyal Taluk was present. One Thiru. S. Sundaramoothy, S/o. Thiru
Subba Reddy of Tvl. Saravana Agency was enquired and violation of the
provisions of Tamil Nadu Prevention of Illegal Mining, Transportation and
Storage of Minerals and Minerals Dealers Rules, 2011 was found.

. By RPA
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thy, S/o. Thiru Subba Reddy of Tvl. Saravana

3. Thiru. S. Sundaramoo :
; . AN
atement dated 21.08.2020 vide reference 2

Agency has given his written st
cited. He has stated that he has been supplying required M.Sand, Crusher Jelly
1o the construction companies for the last five years in Chennai Distri‘ct.

He has further stated that five units of M.Sand and eight units of crusher

jelly have been stored by him in SF. 127/30 and 127/39 in Maduravoyal
Revenue Village for the purpose of sales; M.Sand was purchased by him from
Tvl. JCK Blue Metals, Tiruvannamalai District and from Tvl. Sri Elumalaiyan
Blue Metals from Tiruvannamalai District; the crusher jelly was purchased by
him from the crusher located in Matur Village, Uthiramerur Taluk,
Kanchipuram District and was stored By him in the subject area for the purpose
of sales.

He has stated that he did not have a storage license and he was not aware
of the storage license to be obtained from the District Collector required under
Tamil Nadu Prevention of Illegal Mining, Transportation and Storage of
Minerals and Minerals Dealers Rules 2011.

He has finally stated that he will be bound by the action taken for the
violation of the rules.

4. The Assistant Director of Geology and Mining, Chennai District in his
inspection report vide reference 3" cited has stated that the area is located
opposite to Lakshmi Kalyana Mandapam on N.T. Patel road; on the western side
of the area, rubble of broken brick earth and broken concrete debris were stored;
on the eastern side, M.Sand and crusher jelly were stored. Thiru. S.
Sundaramoorthy of Tvl. Saravana Agency was enquired by the Assistant
Director of Geology and Mining, Chennai District at the subject area; five units
of M.Sand and eight units of crusher jelly were found to be purchased and
stored in SF. 127/30 and 127/39 in Maduravoyal Revenue Village. The Assistant
Director of Geology and Mining, Chennai District has relied on the written
statement of Thiru S.Sundaramoorthy, S/o. Subba Reddy of Tvl. Saravana
agency and stated that M.Sand was purchased from Tvl. JCK Blue Metals,
Tiruvannamalai District and from Tvl, Sri Elumalaiyan Blue Metals from
Tiruvannamalai District as per the transit pass no, 16857 dated 18.06.2020 and
transit pass no. 13269 dated 25.06.2020 issued by the Assistant Director,
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(-“.30“.‘&‘\)’ and Mining, Tiruvannamalai district and produced to the Assistant
Director of' Geology and Mining, Chennai District. Similarly, cight units of
crusher jelly were purchased from the crusher unit in Matur Village,
Uthiramerur Taluk, Kanchipuram District and were stored by Thiru. S.
Sundaramoorthy S/o0. Thiru Subba Reddy of Tvl, Saravana Agency in the subject
arca as per delivery challan produced in original.

During the inspection, the Assistant Dircctor of Geology and Mining,
Chennai District has ascertained that there was no illegal mining of any mineral
in the subject arca and its surrounding areas,

The Assistant Director of Geology and Mining, Chennai District has stated
that Thiru. S. Sundaramoorthy $/o. Thiru Subba Reddy of Tvl. Saravana Agency
is not having storage license for storing the above M.Sand/crusher jelly. As Thiru.
S. Sundaramoorthy S/o. Thiru Subba Reddy of Tvl. Saravana Agency has not
obtained storage license for storing the above minerals under Tamil Nadu
Prevention of Illegal Mining, Transportation and Storage of Minerals and
Minerals Dealers Rules 2011, the Assistant Director of Geology and Mining,
Chennai District has recommended for the action to be taken against Thiru. S.
Sundaramoorthy of Tvl. Saravana Agency, S/o. Thiru. Subba Reddy, Patel Road,
Nerkundram Village, Maduravoyal Taluk, Chennai - 600 107 in accordance with
the provisions of Tamil Nadu Prevention of 1llegal Mining, Transportation and
Storage of Minerals and Minerals Dealers Rules 2011.

5 The matter was scrutinised with reference to the relevant rules and
available records and the findings are as follows:

a. Thiru S. Sundaramoorthy of Tvl. Saravana Agency has admitted that he
has stored five units of M.Sand and eight units of crusher jelly in SF. 127/30 and

127/39 in Maduravoyal Revenue Village for commercial purpose, i.e., for the
purpose of sales.

b. He has produced documents in support of his claim that he has purchased
the stored minerals from the valid lessee/licensee and transported stored minerals

through vaild Transit Pass. But, he failed to produce the Registration Certiticate
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ntion of Illegal Mining,

ealers Rules, 2011.

4

‘n Form-D vide Rule 5(2) of Tamil Nadu Preve

Transportation and Storage of Minerals and Minerals D

c. He has violated the sub rule 2 of rule 3 of Tamil Nadu Prevention of

Ilegal Mining, Transportation and Storage of Minerals and Minerals Dealers

Rules, 2011” which is extracted below:

“No person other that the Mineral dealer shall store or cause to be

. 2 b
stored any mineral at any place for purpose of sale or consumption”.

6. Thiru S.Sundaramoorthy of Tvl. Saravana Agency is not a Mineral
Dealer whereas he has stated that he has been running the stock yard for five
years. His stated ignorance that he is not aware of the storage license to be
obtained from the District Collector is not acceptable and does not absolve him
from the action to be pursued under the Tamil Nadu Prevention of Illegal Mining,

Transportation and Storage of Minerals and Minerals Dealers Rules, 2011.

The violation of sub rule 2 of rule 3 of Mineral Dealers Rules, 2011 by
Thiru S. Sundaramoorthy attracts the levy of penalty provision of rule 10 of
Tamil Nadu Prevention of Illegal Mining, Transportation and Storage of Minerals

and Minerals Dealers Rules, 2011 as extracted below:

“10. Penalties (1) — Any person who contravenes any of the provisions
of the rules, sells or stores minerals except under and in accordance with the
Registration Certificate of Registrar or who transports the minerals not in
accordance with transport permit issued shall be punishable with a penalty

up to a maximum of Rs. 25,000/~ by and order of the District Collector

concerned.

In view of the above, sub rule 1 of rule 10 is invoked against the delinquent
Thiru. S. Sundaramoorthy of Tvl. Saravana Agency, S/o. Thiru. Subba Reddy,
Patel Road, Nerkundram Village, Maduravoyal Taluk, Chennai - 600 107 for the
unlawful storage of five units of M.Sand and eight units of crusher jelly in SF.
127/30 and 127/39 in Maduravoyal Revenue Village, Maduravoyal Taluk under
rule 5(2) of Tamil Nadu Prevention of Illegal Mining, Transportation and Storage
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of Minerals and Minerals Dealers Rules, 2011 by imposing 2 maximum penalty

of Rs. 25.000/- on him.

7. Thiru. S. Sundaramoorthy of Tvl. Saravana Agency, §/o. Thiru. Subba

" CAR " ATl IR . . . . * A '
Reddy is direeted to pay the penalty withina peiod ol one week in the following

head in a Nationalised bank.

“0853-00 NON-FERROUS MINING AND METALLURGICAL

INDUSTRIES - 800 MISCELLANEOUS RECEIPTS-
AC MISCELLANEOUS RECEIPTS — 2997- FINES AND
PENALTY- FORFEITURE, SEIZURE, CONFISCATION ETC,,
DP CODE: 0853-00-800-AC-2997."

8. The Tahsildar, Maduravoyal taluk is directe

and other poramboke and patta Jands in the jurisdictio

no mineral is transported and stored violating the pr
Transportation and Storage of Minerals and

d to keep vigil on this area
nal Taluk and ensure that
ovisions of Tamil Nadu

prevention of Illegal Mining,
Minerals Dealers Rules, 2011.
ndaramoorthy, S/o. T hiru

9. If felt aggrieved by this order, Thiru S.Su
Director of Geology and

Subba Reddy is at liberty to file an appeal before the
Mining, Guindy Industrial Estate, Chennai — 600 032 within thirty days from the

date of receipt of th

e

-

| l
\ . "“’“'l Distric%l *J};D?’
\ \ ertsd Chennai\'D' rict.

b e gy T
To | et ‘: -r ‘ ] ——_:»’J
Thiru ATSﬁﬂ'da‘ﬁn’l(')a-nhy, w » A
S/o0. Thiru Subba Reddy, o> (¥
Patel road, 2
Nerkundram Village, o
Maduravoyal Taluk, %ﬁ"
Chennai — 600 107. ™
Copy To, _
The Tahsildar, - 2 Copies (One copy is to be served to the
Maduravoyal Taluk, delinquent through the gcgggsmed VAO and

Chennai District acknowledgemenh obe returnedr'i?; diis office.)
4 ;

7



- “__

S| ILILEH:

e . OlummH:
DY & g)g)ll'ﬁl.)L_Gi.Lﬁ], 8.9y, OlEwnHQurplwrrer,
LToUCL o4 ASgemaeut, Qaraaugmen gymi auiphlo Gam’ L,
LomeuL L S Flwirsid, Gurgituemilg g, §.91.91.,
(Ol stTemear. S\(meu6TesTHT.
I5.&. 61601, 77 / Lwogi / 2021 mmer:  .05.2021.
S|,
Qurpe: SEflomsEnd srmshseEn — &y saflub — Gasrmer

LOTeUL LD — Logyyeumusd 6ulLLb — wmmd &ymon — ulLr
Hlsug s LOGTT60 TRSSILDCUSTES sUTLIGILUDM

Slmud.esulflur  eeuafer way - Sowllsoms
Gumelersm. g - [pLowsms dOSS5CHTHaG —
GleTLuTs.

urismew: 1. Spwd.oyi.eswiifiur, &/Qu.aCnd i, gyiwre| sres,
Jmwnssemy  ererusuflsor Lsmm wey mrer  30.03.2021.
(QuemsmTiuT  gieuSERSE WeHUMLOIUC LG —o/ainens
u&ifl epsuld @lsiieliaINGSSHN  CLDLILLL Gi).

2. 2 56 QWsEHT, yafuiliue LHmID SMmissgem, Cl&sTsme
oMo @erlemey GurdhwumsTT, QUIT.LLGL., EHLIITT UTS6sT
Ofley, B9 O gy HGwmler G L (p)
LG seufl&ens mrer 23.04.2021,

3. @emflemev Gumpfhumers, Qum.u.gl., eoLwrm urssor Wiflay,
$.95.9}, Usflls smev weme, Gesmamer gauisaflear sies
stetor:105/@).Gur./ giemwryy  urgsr  Gifley /2021 mmar
27.04.2021.

e e de e

uriemeuufle  sremud  spsmsaller g sefleurer  Seued
Goustor_LIL(h&Smgl.

umtemey 1 — 60 Smamd oy emsmmui eisea Lfluflsr (sum e 250)
epoud  Qupin L Spud.gyresuifiun, &/0u. G6md &k, IUBSSHOT
stebrusulstT Lgmi wayellsd ShiseTgl GHULUSENE UTSSLLL L wgTaumued ST
Yoo etsvor 127 — 60 2 L 19fley eTetrassi 127/919, 127104, 127/15.9, 127/215, 127/2749,
127/3519), 127/3667, 127/3919, 127/4519), 127/4661, 127/16, 127/22, 127/23,127/27, 127/28,

Scanned with CamScanner



12 . =

127/29 wipmid 127/30 gpweudiblesr @mngg,ﬁ[um.; 13 srésaa_r'r 77 @&Ml— &Eﬁﬁ]

@L&H0 eflermus 6Tiid eLpsurai 2_fanLowmerT urrsma::rr, éﬂ.b‘l’Lﬂ.@L.{]rTlT.Lﬂmg]jLﬂ GLlg

oG FriseT @S0 GG i 2 TG BIMYES) 10 :g;ma?@w g@as.wrrml
Leiremh Gaetimy. LosmTensy sumflaeled s efDmIIHEUGTSMLD GLomLilg. LTS g

gL BL ol & sTHS @i CaL (H\&0smsir(bsTerm.

Gl Ussmit QgmLume 23.04.2021 96T GITEUMILED 6uL L LD LommILD &L
Li6v 676007 127 0 @smiflsmev QuirgSwirert, Q.. g, SjeoLwmmy urgsr Lifley, £..94. 9.,
Qssirensor LHmid Symo Hiiure gjeeue, wgramusd oy HGuTHL6T Semfléms
CupGlaram. 2 gofl Q@ sagl Ung samfléme gismeudls, Gubuy
Ueuggl 2 @ risaflsd  oyminduflsm @iy madsiiu’ s mhs wm 12 wefl
Logered LMD 5 Wyl sTib—gmevn”. eaCuppiu. B urgismidherea 2 fiu Cus
BLoU SmesaTHD Gemblae Quriurent, Qu.u.g)., gyen wmm urssr iy,
5.9 3}, CEamemeT gjeutasir ausih QUL SaILL DeTersmed Glgifleflggjsremm.

urimes  4-60  Sremid @erHener  QuTpwimen, Gum.u.gl., Gesremer
jeurgeflsir slpHSHler Gomestmsummi emaILHOILL G LT s Qur@L®
QUUOLGSHILCL slomt 12 wefll wewrsd pgid 5 wyell’ snb—emsim” Guoed
BLalpsmeseTs GuTgliualsgmn gmiwny urger Giflay D|SVIEUS S El60
@iy 06USSUILIL_(DETET ST S Qg flelGgererm. (595 [5&60
@lenemTSSULL (D6Te ).

Guopaeim_sumy QUL SEIU L o 12 wefl' wewrs wimih 5 wpsafl
sTo—amer. fleney g 2 Min pLapsme CuhOermr® gser allursens
Qeuaginnesdng Csflalseury Qewuh@uriiurer, Qsrssvgme 2m
6ulgFlev Cam L1, Gurgiiusmiisgioop, .oy, Slmeusiestyit
GCaL(H&0smarariLbhSmmT.

(@emeTaTLiLy:
595 HEK.

A
D ada

1 GNI"\“‘)"‘, 8
f f’. o ) QUEL g

s QYo — -
AN : ! . S BE

P o oo 992 BT Igost
2. .

\'/\)‘ éSK\ Y
S 4o J g ggqﬁ
AT ¥ Ay

Scanned with CamScanner



L‘w — 13-

Inspection Report

Date: 17.09.202 |
A

S per the instructions ol the Assistant Dircctor, Geology and Mining,
Chennai Distriet, surprise raid has been conducted on 16.09.2021 and started at

| N (- o ; ; i
i 11.00 PM from IRathipara of" Alandur Taluk for checking and curbing of illicit

transportation of Minerals,

Around 12,00 AM (he surprise raid was continued at Kotturpuram,
), mn: € [ e - A H y 7 .
Pattinapakkam, Santhome and upto Napier Bridge for next 2 hours. Vehicles
mvolved in illicit transporation of Minerals has not been found /seized in the above

arcas.

| Also, based on the New Indian Express article dated 07.09.2021 regarding
- illicit Mining in Cooum river mouth, the said arca has also been inspected around
2 AM (17.09.2021), and it has been noticed that the vehicle access road to the

mouth of Cooum river is blocked by barrication near the Police Station.

; In continuation of the above, the surprise raid was continued at around 4.00
AM, in Thoraipakkam junction, 200 fect OMR Road, Shollinganallur Taluk. The
Vehicle bearing Registration No. TN 22 CY 7744 found carrying 6 units of Earth

without valid documents has been seized and handed over to the Inspector of
Police, J9 Thoraipakkam Police Station and FIR has been lodged against the
offender vide FIR No. 708/2021 dated 17.09.2021. The surprise raid has continued

upto 12.00 Noon (17.09.2021).

ol é'%ﬂ
Assistant Gdologist,
Dept. of Geology and Mining,

Chennai District,
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Joint Inspection Report

} In connection with the 0.AN0.203/2021 filed by Meenava Thanthai~K.R.
Selvaraj Kumar, the Hon’ble National Green Tribunal (Southern Zone) have
appointed a committee to inspect and to ascertain about illegal sea sand
mining done in the €co-sensitive zone, namely CRZ-1-A and 1-B in the river
mouth of Cooum near Napier Bridge which ultimately reaches the Bay of
Bengal.

In this regard, as instructed by the District Collector, the River mouth of

Cooum River near Napier Bridge has been inspected by the Assistant Director

: (Survey), Cheqnai_, the Assistant

e B e, T - —
s ———— i - - = e S

Divisional Officer, Chennai North Division of Chennai District along with the

Committee members constituted by the Hon’ble NGT (SZ) on 07.10.2021.

During inspection, it has been observed that no quarrying activities are
going on in the river mouth of Cooum river. Heavy machineries like 2 - Hitachi
and 1- Bulldozer are in operation in the spot. When enquired by the committee
members, the SE, PWD, WRD, Palar Basin Circle has stated that, the said

. SRS e o
vehicles are used to remove the si-deposited in the mouth of the river in order
to make free flow of river water into sea. Illicit quarrying operations are not
noticed in the spot as stated by the petitioner.

=

S g e S T Sy e —— e . t\
Y &CS@".\MJ W . . ’)’J \
Assistant Director, Reverfue Divisional Officer, Assistant Dir ctor,

Dept. of Geology and Mining, ~ Chennai North Division, Dept. of Survey,
Collectorate, Chennai. Chennai. Collectorate,

Chennai
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PROCEEDINGS OF THE DISTRICT COLLECTOR,

Present: Dr.J.Vijaya Rani, LLA.S.,

Re.No.C2/9364/2020 Dated: .11.2021

Sub:  Mines and Minerals - Minor Mineral — Chennai
District — Prevention of illicit transportation /
quarrying of minerals — District Level Task Force
Committee — Formed — Orders issucd « Regardtag,

Ref : 1) G.O. 135 Industrics (MMA. 1) Department dated

13.11.2009.

2) G.0.(Ms) No.82, Industrics Department, Dated
07.03.2019.

3) Orders of the National Green ‘Tribunal (South
Zone), Chennai in  Original  Application
No0.203/2021(SZ) dt.15.09.2021.

4) This olfice letter even no. dated . 11.2021

e e e ok ok

ORDER:-

The Government vide reference 1™ cited have directed the
Collectors of all Districts (Except Chennai) to reconstitute the
District Level Task Forces with the composition of following

officials.

a. District Collector — Chairman

b. Superintendent of Police.

¢. District Forest Officer.,

d. District Revenue Officer,

¢. Regional Transport Officer

[. Revenue Divisional Officer

g. Deputy Superintendent of Police

h. Assistant Director ( Panchayat)

1. Assistant Director (Town Panchayat)

J. Commissioncrs of Municipalitics,



-32 -

k. District Level Official from Tamil Nadu Pollution

Control Board,

I Deputy Director (Mines) / Assistant Director (Mines)

- Member Seeretary /Convenor,
m. The Exceutive Engincer (PWD-WRD).
At the time ol issuance ol the G.O., Department of Geology
and Mining is not formed in respeet of Chennai District and hence
it may exclude Chennai District.

Vide  G.O.(Ms)No.82. Industrics  Department  dated
07.05.2019, the Government have formed Department of Geology
and Mining in respect of Chennai District and it is [unctioning
from 26.02.2020 at 8" loor in Collectorate Campus, Chennai.

To prevent illicit movement of minerals in Chennai District
formation of District Level Task Force is mandatory. In this
the Additional Chief Secretary to Government,

connection.
Industries Department vide reference 4" cited has been requested

to make necessary rectification in G.O. 135
Until further orders Ifrom the Government, to curb illicit
movement of minerals in the District, District Level Task Force is

constituted with the composition of following ofticials with

immediate effect.

Sl
No.
1. | The District Collector, Chennai

2. | The Assistant Commissioner of | Member
Police, Harbour Range.
3. | The District  Forest  Officer, | Member

Name Designation

Chairman

Chennai.
4. | The District Revenue Officer, Member
Chennai.

5. | Regiomal — Transport  Officer, | Member
f:'_l_‘_‘:'k'_l[‘_“i__(_—'_c_"_l_liﬂ / Chennai North

S




F\WVCSI /" Chennai North East /]
Chennai Fag /" Chennai North /
Chennai  South Cast / Chennaj
South / Chennai West / Chennai
South  West /" Ambattur /
Sholinganallur / Red Hills 7/
Meenambakkan.

6. | Revenue Divisional  Officers. | Member
Chennai North / Chennaj South /
Chennai Central.

7. | Assistant Commissioners. | Member
Thiruvottiyur 7/ Manali /
Madhavaram / Tondiarpet  /
Royapuram / Thiru. Vi.Ka. Nagar /
Ambattur  /  Anna Nagar /
Teynampet /. Kodambakkam /
Valasaravakkam’/ Alandur / Adyar
/ Perungudi / Sholinganallur,

8. | The  Environmental Engineer, | Member
Tamil Nadu Pollution Control
Board, Arumbakkam.

9. Assistant Director (Mines) Convenor
10. | The Executive Engineer, | Member
(PWD)(WRO), Kosasthalaiyaru
River Basin. Tiruvallur / Araniary
River Basin, Chepauk. Chennaj /
Lower  Palar  River Basin,
- Kancheepuram. N

The functions of the District Leve] Task Forces shall be as
follows:
a) to collect /review the information / cases issues to the
illicit transportation / quarrying within their jurisdictions.

b) to monitor the functions of the Taluk Level Task Forces.



with

damage caused

with the above ©
~

4

To

O)

7)

&)

out Tl o discuss (l

warrving of mincrals in C1

ol

[he Distriet 1 evel Task l'oree shall meet onee 1 a month

e illepal quarryin / (ransportation

y /mining

o the cnvironment.
Task foree i |

revent illict (ransportat

. the District Tevel jereby constituted
- ‘f-l-'\r\ L=t
[Ticials n ore

ler to P ion /

yennai istrict.

aa/ e
District Collector,
Chennal.

Bt

S \ r‘\ﬂ
SR
police. Harbour Range.

The Assistant Commissioner ol

Chenna.
The District Forest Officer. Chennai IForest Division, PMS

Campus, Chennai - 06
The District Revenue Officer, Chennai

The Revenuce Divisional Officer, Chennai North / Chennai

South / Chennai Central. Chennai.
The Ixecutive [ingincer. (PWD)WRO). Kosasthaliyaru
Tiruvallur / Araniaru River Basin, Chepauk,

River Basin.
Chennai / 1.ower Palar River Basin, Kancheepuram.

The Executive EEngineer, PWD, Mining & Monitoring

Division. Viluppuram.
Regional Transport Officer. Chennai Central / Chennai North
West / Chennai North East / Chennai East / Chennai North /
Chennai South Iiast / Chennai South / Chennai West /
Chennai South West / Ambattur / Sholinganallur / Red Hills /
Meenambakkam.

Assistant Commissioner, Thiruvottiyur / Manali/
Madhavaram / Tondiarpet / Royapuram / Thiru.Vi.Ka. Nagar
/ Ambattur / Anna Nagar / Teynampet / Kodambakkam /

AN

et i



alasaravakkam / Alandur / Adyar / Perungudi /

Sholinganallur

( R s . = . . i . f

) The Environmental Ingincer, Tamil Nadu Pollution Control
Board, Arumbakkam,

Copy to

1) The Additional Chief Secretary to Government. Industric
Department, Chennai - 09,
- . ernment. Public Works
2) The Additional Chief Secretary to Government, Public
Department, Chennai - 09.

e i 30
3) The Director of Geology and Mining, Chennal e
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W Re.No.155/G&M/2021 Collectorate,
" Dated 30.11.202]1 P w—y

Notice
Sub:  Mines and Minerals — Minor Mineral - NGT (SZ) —
Orders of National Green Tribunal issued in Original
Application No0.203/2021 - Filed by Meenava Thanthai
L K.R.Selvaraj Kumar MeenavaaNala Sangam — Illegal
Sea Sand Mining — from the mouth of Cooum River near
Napier Bridge - Directed to file independent report —
5 . Regarding.
Ref: 1. Orders of the National Green Tribunal (SZ),
Chennai in Original Application No.203/2021(SZ)
dated 15.09.2021
2. Superintending Engineer, WRD, Palar Basin Circle,
Chepauk, Chennai Lr.No.A1/NGT 203/2021 dated
30.09.2021.
3. Inspection of the Committee constituted by the
National Green Tribunal (SZ) dated 07.10.2021.
4.  Orders of the National Green Tribunal (SZ),

Chennai in Original Application No.203/2021(SZ)
dated 22.11.2021.

% ok ok ok ok

In pursuant to the order dated 22.11.2021, passed by the National Green

Tribunal, (Southern Zone) on the file of O.A No0.203/2021 (S2) &

t [.LA.N0.140/2021(SZ) filed by Meenava Thanthai K.R. Selvaraj Kumar
2 Meenavar Nala Sangam, represented by its President Thiru. M.R. Thiyagarajan
Chennai, the District Collector, Chennai has decided to conduct enquiry

regarding the allegations made in the application and its genuineness on -
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03.12.20201 @ 3.00 PM at Singaravelar Maaligai, Collectorate Campus
(4" Floor).

Therefore, you are here by directed to appear before the District
Collector, Chennai on 03.12.20201 @) 3.00 PM along with connected records /
Documents related to the O.A No0.203/2021 (SZ) & [.A.No.140/2021(SZ)

without fail.

O DIENAT LGP0, (00000
Counter Hos5 011272028, 1004

Ta:R/S RIRUPARA VISWAATHAN, . >

. i Sd/-(xxx)

. ' o N District Collector,
TOISTSA0ATH 1VRRINIINTHAT ; :
3 G¥ain Lt e I Cliennai.

| PIHstOROSA, dabatter Indl Estate 80 0
From:ASST DIRECT.GEOLOGY AHD RINE EEEY
#t:idoas

: f
| b8, 50(Ce3h PS5, T, R @;W 1
e seiddistogeiy AssiStant Director,

Dept. of Geology and Mining,
Chennai District.

To

1. Ms/Mrs. Nirupama Viswanathan,
Reporter, Express News Service,
The New Indian Express News paper Publisher,
29, 2" Main Road,
Ambattur Industrial Estate,
Ambattur,
Chennai — 600 058.

2. Meenava Thanthai K.R. Selvaraj Kumar
MeenavasNala Sangam,
Represented by its President Thiru.M.R. Thiyagarajan,
Office at No.48, East Madha Church Street, ) P
Royapuram, Chennai — 600012 WEA (Dial 15002544348> Mear Hasks, Stay Safed

adla sy

ETO929755051H TUR:4934092975505
SP CHEHAT 6.P.D. <600001>
Counter No:S,01/12/2021,13:% 7
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No one outside of this chat, not even WhatsApp,
can read or listen to them. Tap to learn more.

Forwarded

Hi, This is Ranjitha from TNIE. Just
wanted to share this image from 2020
that Nirupama has received from one of
her local sources. It shows lorries taking
mud from that spot she wrote about in
her article.

+9198842 45578 ~Ranijitha Gun... &
€ Photo

April 2020, Cooum river mouth. The
Napier bridge can be seen in the photo
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1. District: AMBATTUR

PS: AMBATTUR

e il

FIRST INFORMATION REPORT

TAMIL

vse paad Iflsos INTEGR;TED VESTIGATION FORM-
A (Under Section 154 Cr.P.C) P
(5.0 Qzr ey 154 Qer 4 c 10001 B30

Year:2020 FIRINO.BQQ Date: 19-05-2020

Wreul L 1p
S anaud Hencwib Y- {C)] ap.-<Bl. GTeit prre
T;;-:N Sections
PENAL CODE, 186 S
MINES & MIN DEVEL
3 ERALS (DEVELOPMENT & REGULATION) Act, 1957 .’
. (a) Occurrence of Off AR
. _ ence Day:TUESDAY 4 .
e B Date From:19-05-2020
Time Period: ol
Gpn’&mz?. on Time from: 14.00Hrs
Gpd apped

{b) Information received at PS.

Date:

19-05-2020 Time: 20.00Hrs

(c) General Diary Reference: Entry No(s)

srad foousBhe sead Hors ILC Cpyod Qumg pri@Hudd ufay Laurtd ereim
4. Type of Information: WRITTEN : Time: '
Feauellen s S . Gpyd
5.Place of Occurrence: (a) Direction and Di HOHRN-~ ; — 7
> ate B (J)s. : ion an stance from |_=S:_ EAST & 5.0 Km Beat Number: SECTOR 4
G . reué) flepawdBeambs ereucuaTay SITPL ergHlensuyd apeps sTaID raEr
. (b) Address: MURUGAMBEDU
‘ sl
' (c) In case, outside limit of this Police Station,then the Name of P.S: District:
B &smeud fleanow Tha@EsILTS pLps Bos@omnddr sipPoolo, spp s Quwir et L1 '
6. Complainant/Informant (a) Name: KRISHNAN MOHAN (c) Date/Year of Birth: (d) Nationality: INDIA
© GPpep@pusiLrar / sHad shraut Quuit : : . prer/ Oppp O prigand
(b) Father's/Husband's Name :
I ' pipeos | semtault QUL
b (e) Passport No.: Date of Issue: Place of Issue:
.(.‘ : i Qaeipr @ saFf @ orer QupELLILL [Brer apiaiuiL @b
‘ (f) Occupation: ‘
Qzmfie 2
(g) Address: ASSISTANT DIRECTOR, GEOLOGY AND MINING, COLLECTORATE, CHENNAIL

wpsafl

Qpfps | guOUT s HSHY

8. Reasons for delay in o

EppapepuitLreTyTe | 5E& A

9. Particulars of the propertles‘
sareumLLILLL / seTellp@erennen

7. Details of Known/Suspected/Unknown accused with full particulars

: r-w.. 1%

@hHpL smeLurLeuflen gpugenowirar aleuprisar

the complainantllnformam:
Auaummé gpapdiL Hd FEEUD QasrBuuP sTopd

stolen/Iinvolved:

Qangglbsatien efleumb

11. Inquest Report/ Un-na

-

240-2(Type-1) 110544 Cps.(HCL-12E)

pPS: AMBATTUR (AMBATTUR) (v4.0) . 1

| |‘

h ' 10. Total value of propertie
seraum L L [ saredp@erar

tural death Case No. If any: ) o

Genr lempenem sifléms / Qupesse wrpre @piy ere aCs@Ib @OPET®

s stolenlln\}olved:
ren Qanggsasiien Qungs Loy

FIR No. 899/2020
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12. FIR Contents :

o LS e . Police Sation \
@gmﬁsmd&?:mf?:%?zmo while | am Sub-Inspector of Police, T1 Ambattur Police Sation \
Submitted, Toda mins !

‘ : i i h | formant Tr.Krishnamohan, Assistant Director, Geology ang
st sk il laint as follows:-Sir, Sup:_
Mining, Collectorate, Chennai was appeared and lodged a comp

Chennai District- Mines and Minarals Hllicit Transportation qf gravel from Menambedy
Thangal - (Kallikuppam, Muthamil Nagar) - Vehicle- Selzed - "Kept In the custody of
Ambattur Taluk office - Filing of Criminal case — Reg. On 18.05.2020, vehicle bearing Reg
No.TN-18--6442 and TN-21-AC-4527 at Menambedu Thangal (Kallikuppam - Muthamil
Nagar) on the grounds of illicit transportation of minerals without valid despatch slips. On
interception and seizure, the drivers of the vehicles did not co-operative with the officials
and ran away abandoning the vehicles on the spot. The vehicles were seizued with the help
of Ambattur P.S. Police and kept.in the custody of Taluk office, Ambattur. As the action of
the lorry drivers are in contravention of section sections 4 (1) and 4 (1A) of MMDR Act 1957
and rule 36 (A) of Tamil Nadu Minor Mineral concession rules 1957, necessary éction shall
be taken against the owners / drivers of the said vehicles under section 21 of MMDR Act
1957 and Section 379 of IPC. FIR may be filed and Copy may be sent for further action. Sd/-
XXXX ‘S'.Krishnamohan. The above complaint has received on 19.05.2020 at 20.30 hrs.,
registered a case in T-1 Ambattur Police Station Cr.No.899/2020, U/s, 379 IPC r/w. 21 (i)
Mines and Minerals Act. The orginal FIR has been sent to UM.Ambattur Court, other copies
were sent to concerned higher officials and the case is Submitted for further enquiry to

Inspector of Police.

13. Action Taken: Since the above report reveals Commission of Offence(s) u/s as mentioned in ite
case and Directed CHIDAMBAHAMUHUGESAN' . INSPECTOR OF POLICE 1020 to took up the Investigation,

TRESULCL pL_augsms ; CoCa GO eppliined o drareney Gfley 2 - splrinc L sy SfleydiLguimrer Ghpors apie ufley Qmiig
CHIDAMBARAMURUGESAN , INSPECTOR OF POLICE 1020 ueflurerfidr yoamiiaies a0 igiQurde ueflisiing, g

m No.2, registered

FIR read over to the Complainantilnformant, admitted to be correctly recorded and ga copy given to the
Complalnant/Informant free of cost. -

5.3 @mm@mmusu_rrar@&@ ! gaaud gppaimee Ulg SEIEEM i,

=g sfluns st @ Bolugns ThpsQararariul @, DISETLIIg.
psd ey Boasors Qan@éstiuc g

o AMBATTUR (AMBATTUHJ (‘M.O) FIH NO RQa/onnn
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14.. Signature I:%umb Impression of the Complainant/Informant
GDpapenmuS L rarit /

gsad AsrBuuafer griib / Aumend GCrensis ufay

; Name : VIJAYAKUMAR
15. Date & Time of despatch to the court: 19-05-2020

f8in 58 Quuwr
L&, E@é{@ﬂuﬁlulf_l._pn b, Cprapb : :
e Rank :SUB _ No.: 1730 L
INSPECTOR OF eraar
POLICE
1

PS: AMBATTUR (AMBATTUR) (v4.0) 3 FIR No. 899/2020
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FIRST INFORMATION REPORT
W5 s yflsens

(Under Section 154 Cr.P.C)
(@.5.a0.Qsr.NMey 154 Gear &)

1. District: AMBATTUR PS: AMBATTUR

wreulL b sreud Henawid ey
2.Acl(s)

LD

INDIAN PENAL CODE, 1860
MINES & MINERALS (DEVELOPMENT & REGULATION) Act, 1957

3. (a) Occurrence of Offence Day:TUESDAY

Year:2020 FIRNo.900

Date From:19-05-2020

-l =

TAMIL NADU POLICE
INTEGRATED INVESTIGATION FORN-|

C 10001931

Date: 19-05-2020

mmerm

0p.&. DI eTeAr

Sections
Wfleyser

378
21(1)
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ime Period: On Time from: 14.00Hrs
Gpy =yemay Gpyib ppsd
b) Inf i i -05- B8
EJE)U:' AR S T, 1970572020 Thmes 20.20 1459 (c) General Diary Reference: Entry No(s)
arad foowuidpe sead AL is prar Coph Qurgy pr R3S ufay daimb aar
i Time:
4. Type of Information: WRITTEN p
g Cpro
saauadlar euans
9 EAST
5.Place of Occurrence: (a) Direction and Distance from PS: & 0.5Km pegt Number: SECTOR1
@O Hapeld () arad foawsfdmhs raaema gnrapd. aEH@aun penpd ETaD erem
(b) Address: AMBATTUR KAMARAJAPURAM KANNATHAMMAN KOIL NEAR
apaauf
(c) In case, outside limit of this Palice Station,then the Name of P.S: District:
Gésned Hoow cdmadauunsd pLbs Bosguorder sipfoala, ops srf Quui wral b
6. Complainant/Informant (a) Name: KRISHNAN MOHAN (c) DaterYear of Birth: (d) Nationality: INDIA
prar [ Qpbs gy prigand

@ppp@plLLnert / gaaud ghgar @uwf
(b) Father's/Husband's Name :
sbens [ sameui QUwr

(e) Passport No.:

Qauafipn® sLeysfl® eram

(f) Occupation:
Qgmpl

(g) Address:

apamaur
7 Details of Known/Suspected/Unknown accused with full particulars

Date of Issue:
QupRISLILLL (e

8. Reasons for delay in ragorli y the complainant/Informant:

Ghpep@plLLreryrd / PL

9. Particulars of the properties stolen/Involved:
seraumL LUl L / sarellp@arerren Qanggsaailen elaumd

s GHpD s LOuLLaifian gpupeniowrar eflaiiisd
v

Place of Issue:
aprsiulL @b

ASSISTANT D!HECTOH. DEPT OF GEOLOGY AND MINING, CHENNAI DISTRICT

Enfouard wopliie o geaud GerBrudd gregd

10. Total value of properties stolen/Involved:
saraun_CulL / serel p@erarmen Qanggisasiian Quags whiy
11. Inquest Report/ Un-natural death Case No. If any:
Qe elsrymen ifléams [ QupmasE wriprer @ouy aar gGsgib @ mbgra

240-2(Type-1) 110544 Cpy (HCL-12E)

PS: AMBATTUR (AMBATTUR) (v4.0) 1

FIR No. 900/2020

Scanned with CamScanner



12. FIR Contents - |

ice Satign
WED gseud flEenuQen amam of Police, T1 Am pattur Police i
Submitted, Today 19.05.2020, while | am Sub-nspector Director. Dept of

; Assistant :
present in police station, the informant Tr.Krishnamohan, Sir‘

follows:—
Geology and Mining, Chennai District was appeared and lodged a Cornplan:ec:de Selzur[_
Sub:- Chennai District- Mines and Minarals -lllicit Transportation of Earth |
Filing of Complaint Reg. The below mentioned Vehicles were Seized for illicit transportatior
of earth without any vali despatch slips. 1.TN 22 A 7079 Tipper Lorry - Earth 2 Units, 2. L
22 B 5599 Tipper Lorry~ Earth 2 Units, The Vehicles are kept in the Custody of Ambattur
Taluk Office. Such transportation of earth is in contravention of sections 4 (1) and 4 (1A) Of
MMDR Act 1957 Hence, necessary action shall be taken under section 21 of MMDR Act‘
1957 and section 379 IPC. Necessary FIR shall be filed and a copy may be sent to our offlce
for further action. Sd/xxx 8. Krlshnamohan The above complaint has rece:ved On
19.05.2020 at 20.30 hrs., registered a case in T-1 Ambattur Police Station Cr.No. 900/2020
Uls. 379 IPC riw. 21 (i) Mines and Minerals Act. The orginal FIR has been sent to UM

Ambattur Court, other copies were sent to concerned higher officials and the case i.cs

Submitted for further enquiry to Inspector of Police.

13. Action Taken: Since the above report reveals Commission of Offence(s) u/s as mentioned in item No
case and Directed CHIDAMBAHAMUHUGESAN INSPECTOR OF POLICE 1020 to took up the investigation.

THESLLCL BLeaugdms : Cuola GO0 pepuSigd o eraranay Sfley 2 -6 sapiiuc L sl 9
CHIDAMBARAMURUGESAN |, INSPECTOR OF POLICE 1020

-2, registered “

LU WITen GHmirs WG Lfley Qauigy
wesfluimenflan Heamieyds o 6 sgs Qs vefigsiuy g

FIR read over to the Complamant/lnformant, admitted to be correctly recorded and g copy given
Compl ainant/Informant free of cost.
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BE @ Beeusions GsnRssiuLg

to the
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14. Signature /&rr’mb Impression of the Complainant/Informant Signature of the

@ooapenuil et / saeud Qer@iuaflen guiub / Quaelrd GCrmsd vl sreud Benawy Qi sgabien giun

; Name  :VIJAYAKUMAR
15. Date & Time of despatch to the court: 19-05-2020 -

Ellwerpsdne ogiuiul L prEsd, Cprapn

Rank ' SuUB 0.: 17
INSPECTOR OF o .
POLICE
Reve
2
PS: AMBATTUR (AMBATTUR) (v4.0) FIR No. 800/202¢

Scanned with CamScanner

charge&hc Station i
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(b) Father® sfHusband s Name
piwg [ el Qw71

(e) Passport No.:. .
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12. FIR Conten\s S .
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uefipy &0 My mmmm - gy fu e

R.G

ad Haau @mmutﬁ\rﬂm Speumeri Ao
s & mlmumwmm o gl @W@Jﬂ' 4o 5’ .
Cung Qeaiedt orat L Lefuilu 0] P
mmmu Quip PG @uugal Qeg  ellumd
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Qérauongy: SIUUPT Hmwd. & awhell, p.g;eﬁl GuéG Lefidwd wHHILD FHESS) D,
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qép QLESD sigiwduend esaﬂmm em;gb]& G&mgp TN-19- A- 4205 Gr@ngp u@@euem&m Glasram_.

QIrEETRIEET msuum;ouuu_gl - un@ér}uﬂmane; guumt_ggw Lo;nggjm wa !BI_GUI:;.EGD&-
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13. Action Taken: Since the abo
tase and took up the Investigation.
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| - TAMIL NADU POLICE
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% (Under Section 154 Cr.P.C) : 1 06“’] 1 76
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1. Dislricl:ANNA NAGAR

PS:KOYAMBEDY Year:2021 FIRNo.235  Dalo: 23-04-2021
wreu Ly aendd Blonan <Dper ([ (Ugs o1 Gretar e
2.Act(s /- i Sections
&l'_L_(lb) {4 ‘ : 19iley s
INDIAN PENAL CODE, 156 \qf ey iad 479
MINES & MINERALS (DEVELOPMENT g REGULATION) Act, 1957 . 4(1)(1A)
3. (a) Occurrence of Offence Day:FRiDAY Date From:23-04-2021 " Date To:
&re ,@&HJ@I B D6t apgmed BIGET Geniy
Time Period: on Time from: 18.30Hrs Time To:
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m ‘ FIRST INFORMATION REPORT TAMIL NADU POLICE
DB 86U 91916655 INTEGRATED INVESTIGATION FORM-1
(Under Section 154 Cr.0C)
(@&.0.60l. Qg . ifley 154 Getr Gyp)
2]
1 Dhstrct AMBATTUR PSS, KORATTUR  Year 2021 FIR No. 787 ‘ Date; 3321
WL ih &ITEUEY [BlemeuILILD S 6T () (. &.2].6T600T [Bmer
Actist ELLLD Sections  Ufleysseir
2. INDJAN PENAL CODE. 1860 379
MINES & MINERALS (DEVELOPMENT & REGULATION) Act. 1957 21(1)
" Occurmence of Offence Day: ~ MONDAY Date From: 21-06-2021 Date To: -
P )
S0 Flapey BreT [BIT6T (&6 [BITEIT 6U6MIT
Time Peniod: On Time From: 15:05 Hrs Time To: -
CR7 semey GBI Whsey GBID eueniy
b1 Information received at PS. Date: 3;;(:6 Time: 22:00 Hrs  (c) General Diary Reference: Entry No(s)
=76 FloawsHne Po— G]urrg]‘g;rn;'@[ﬁmdlsb LBley
exat Bl s mrer efleurrih ereur
2. Type of Information: WRITTEN Time : -
ssausdler euenas GErLD :
5. Place of Occurrence: (a) Direction and Distance from PS: NORTH & 2.5 Km Beat Number:  SECTOR 3
EimElspailib () &meud . . .
Elenauus S el mhs: ETEURUETEY SN F(pLA, LPENME &iTeuey eTeuor
s5Eenswihn
(=) Address SCQNELT BET.OMS6TTHIGLIULD
wos s
te} In case outside limit of this Police Station,then the Name of P.S: - District: -
LEEnaE Blansuw aeeneus e BLb5 .
A ks 5 . : LomeulLLh
SossLnlier sitrlensuld. 2165 &6 QuWF
&, Complainant Informant (&) Name. MYTHIL] (c) Date/Year of Birth: 1976 (d) Nationality: INDIA
Eoowenmuti L mendg / ; . ; ; ;
A ; : /
E8%0 shE05 QU BeT / Nnhs oyevor@ BT 6Tl
f=5.Father's Husband's Name: SHANMUGA SUNDRAM
ZEog semeuf QLwg
=i.Pzsspan No, Date of [ssue: Place of [ssue:
o F ; GUDMBIS LI L
SUDMISLILIL L el .
L B @L1b
ASSISTANT DIRECTOR, DEPT.OF GEOLOGY AND MINING, CHENNAL
T Dewde of Rnow nisuspected Unknown aecused with full paniculars
YETBE gLounluhemu "Asflung mmin FrLiud Canfler gawenowmes efleur s,
Al EOAT ereiryp L6 QUn& e
B Pesanns for delay o reparting by the compluinnm/luI'Unnam;
DipesputC ey i ' : ; : ; ; . i
g "“.‘:JL - "I”"f”’;)-/fwmw CLAGINIEEN, T WonuUlll LB & QEMOUILSE Fringib.
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ETCUITL 1efilihir i ere Lo ;
0T J e sl V118 65\ ey iy
e Of propentiey, MGlendlnvalyed
e Gy T o ‘
Mgt poppr B et o g1 To@asellcr Quomgg, L3IV
i1 Fons U epatyral deuth € ase No_ )|
i |
ieer ¢fl il (A ; ;
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mmlgugj)ﬁ\,{_;ul;;)l_él_;nll-mii\iim gitﬂlﬂgﬁq&n F’:t;i:ﬁ?{'a%ﬁﬁ*g?ﬂ:?g E;,‘]L‘[:juwﬁlla?:)% 2).REv.Application writ (M[J) Nos.80)
1 T ‘N.\.I“,‘\hol,.-, 7 and 7598 o <Ua and Wi L Aee < v Sadiato .""'
1": :11»: ::lw)lru i WMD) No. 19936 of 2017, 7595 and 21485 of 2018, Reserved 0n:29.08.2019 delivered on:09.09.2019, I’ J’Ji;g}_ 5’_”;"__?;
BleMma erevr 170 Qamflebganm (MMCT) BITET-05.08.2020, @&Gfmsmsm_ LDT6ULLLD SADUGSSTT au L | m@_ g
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UESHT WHm j U 2 2 SO UNGETS HewllE s CUmEISHTeTTL Gungi 2.flu
QWSESBT WwHaD SHQINLTEHETIEL 21.06.2021 6D 6 S HEv . : T
SAQURE FLESH @aumiosd sefiot g eups TH-11-AH 8647 a1t Limgehv eunsserin (& o o i
DR s-wafll) MBUUDOUUC L& Gumes e GUITE5 60T LD/ 61 185 607 1 5 7 2.flw &gﬂm;@&r%fb  THID
Qewnud  samgsarons SafloLn Qe yAWHSHs Q&g feagsﬂmrwaam LDODID & 516:;'5;?]'5?
CLLURSSBH WHWIH CODULGSSIED) LD 195761 ey 4. 41A) SIDETE Figy S L
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Lo soln @iy DULEED SEUY bHmih sl Wwaai elser 2011 sﬁ]@‘ STEUOT 3-65T LiguiD
EODOTGSD. TGy @56 GuIleb wneiTLmL QFeranar 2 WIBE 06D wgimT 9jwfey ﬁ@uﬁguffﬁ@m
TS0 W.P(MD) No.19936/2017 WOHMILD 7595/2018 W.P(MD) No.7225/2018-6u WemmEW 20.10.2018 ommith 0_9.0920[9
S U T 25576 WwhHmih UMTTene! 3-60 s SiTETmauuieT  Liguth S6fliom & eELDh
& RIS & 6B LD (CLLUES 56 Wmmin WaDUUBSSSE) F1Lih 1957 Sl 23 wHDD FBEw
SRTLENERT FLL1D 379-gir B Blauusems THEGLIY Cal B & Q&meT R Cmetr. Giemenur iy, &Heflog si_er
SUTSENTD WM mith Emefl.(Sd/-S. MY THILY) Sir Received a Petition and Registered a Case in T3 PS CR.NO.787/2021 U'S 379 IPC rw
21(i) Minzs & Minerals Development Regulation Act-1959 Op 21.06.21 at 22.00 Hrs. (Sd-****T Kirubanithi, Insptr. T3 PS (L&O). @) & 60T
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-5 Action Taken: Since the above report reveais Commission of Offence(s) u/s ag mentioned in itein No.2
o :'nuc,-'ngatinn.
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1. Distric ADYAR PSTHURAIPAKKAM Year:2021 FIRNo0.708 Dale: 17-09-2021
Whan L anai Jﬂtmuuuh K210 QAP0 A, GIGT e
SACHS) Sections
Sl Allaymar
MINES & MINERALS (DEVELOPMENT & REGULATION) Act, 1957 21(1)
INDIAN PENAL CODE, 1860 379
3. (2) Occurrence of Offence Day:FRIDAY Date From:17-09-2021 Date To:
&0 Qe prar S '
_ : BreT apgd £
Time Period: On Time@from' 04.00Hrs il
Gy e Con o Time To:
YD PER Crow cueny
b) Information received ; 17-09-2 ime: ' ;
EJcite: eived at PS =204 Tlmle. 05.00HrS  (c) General Diary Reference: Entry No(s)
stan Aeeuifhe ssad Amss mra G Qurg pr @b ufey e ada
4. Type of Information: WRITTEN Tlm?:
) Cprb
ssudar s
5.Place ol Occurrence: (a) Direction and Distance from PS: Beat Number: SECTER-A
G99 Bspeliew (=) sraud Deoowsdmbsy adaauara ENIapd, argHams WP Ereud e
(b) Address: OMR smew - 200 sy srea
oasufl
(c) In case. oulside limit of this Police Stalion,then the Name of P.S: District:
Résrad Aoow adoeéstiundg pLbE Qusgonda epflaadd, obs amfl Quuwi WwIaLL LD
6. Complainant/Informant (a) Name: SURADHA (c) Date/Year of Birth: 1987 (d) Nationality: INDIA
EIDEp@pSLLment / saaid ghsai Quuwi pnat / Appg pen® B g e

(b) Father's/Husband's Name :
spes | semant Quuwi

(e) Passport No.: Date of Issue: Place ol Issue:

Qacipm @ sLeyéf® ereir Qphs UL BT eupiistiulL @b

(I} Occupalion:

Qzmfid

(g) Address: ASSISTANT GEOLOGIST, GEOGRAPHY AND DEPARTMENT OF MINING, DISTRICT COLLECTRATE, CHENNAI
- 60 ‘

il 0001

]
7. Details of Known/Suspected/Unknown accused with full particulars
Osfis I guiuniyh@iiu / Agflwrg GHpb sl iul adld appmuwuner élaugiisd

1) fm-siarairpd 5/Qu wrisdr d, 2) da.onlpngd 5/Au oy nopsid

8. Reasons for delay in reporting by the complainant/informant;
Eop@pliLraymd / pawd Qanpluagnd gopdli Hb gaaud Qan@uufa gmogio
HO DELAY '

9. Particulars of the properties stolen/Involved:
saraum LulL [/ serdllpEaramen Qenggissallan efleuo

10. Total value of properties stolen/Involved:
sctam OulL [ awrdipgdiame Qanggidaalar Qungg wdiy
11. Inquest Reporl/ Un-nalural death Case No. If any:
Gz Eangenw Lifima | uhmsd.s wipna Boiy eder aCegib BEpard

FS THURMPAV Y L INOYAR) (v 22) 1 FIR No. 708/2021



Dire

{;w : a

b I
| /

12 rm Contents !

(0.9)

AR s anh cada sl ama iy
I IR SRR TGRARAR
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Qjmmspﬁm 2 s56f yeulwerayrals ueflyfbg aum&Coen. @enm (17.09.2021) srena 04.00
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ansamaoma Cengaer QawigGung), TN 22 CY 7744 crenp udQeuar Qamenr LAgen eursarsEled
snsnyext wan QObss. @& GsTuiuns 2flu SirE S@oSU|LET STSNTET e ghfl cubssT
caug GHsE CGuopuy el eUOnpfLen  eflemyanast Qewigdler 2 flw DI, TEI 6T
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1957 -é&1 uwyb wHnw sBWPETE Hnsalio sgms e9fser, 1959 -én LD WHDID SBEDHTE
s 9Cpngwne seflod aBss®, CursEeursg wHMID salo QMmUY meagsed sHUY WHMID
el psauisear  cllfser 2011 ugubd EHDLIGL. aaGea, GuHEHUELL arsasDs
syyenoen Hloe erar. 170, QgmPdogenp ( M.M.C.1) prer 05.08.2020 -ein Uig b, SMDRISEHD
&FYMRIGEMREIEEHO (Cobu@HgHe WwHMHID peptuPsEI5D) LD 1957 Gfley 21(1) wHpb @pSw
seTLE §LLID 379 -én &ip preugsms aBEGLID Cal@®s QarardlCpen. Gugib mn&mg,@m
gLBerr Hm.smBprgen 5/QU P& Seuisar S o wHpn siga efewwrert H.
sesqaungs slAQu gL WBgh pLegsans a@s@wry Cal®s CQsrarélCpean. @eneaariy:- '
ecAwig_c ansed wHHD GLOE@T. GUubS SD*wkrsxmkrx 17.09.2021 (5.5780).
sihwn , COHEEIL PSS QPRI HEAIMD @enmy 17.09.2021w Cgh 05.00wefll&E Qupm
Cgp-9 gaoyiunéan sneud Homw GDD e 708/2021 &/9 21 (1) OF MINES AND MINERALS
ACT, 379 IPC & aupéE vl Gaug STETE aPEELLL (s SEUD HE®E PED s
LagpeApnd anqud S0 550 UG WHHID IR GHO QO HIILSD Sjeunsafler

pC No. D-%/3833/SCRB/2014-8, Dt.03. 04,2020 wpph SELWIE DIRILL QD G
et g, C. NO.487/0C ADY/CAMP/2020 Dt.19.00. 2020 L pEraiuly (pBD e
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| [ in item No.2, registered
3. Action Taken: Since the above report reveals Commission of Offence(s) u/s as mentioned
case and look up the invesligalion.

o . ’ : s ufley Qo
GR&s0ULLL pLeagsos : Cula B0 apapdiciyd o aamaar My 2 -@ spuul L sl Sfleyiugwre GOPWNS UGS 8
UMy, “QapEQanceniut g

FIR read over to the Com
Complainant/Informant free of cost.

iven to the
plainant/Informant, admitted to be correctly recorded and a copy give

e QAL (. S
-5t GOVYP@DSL LIS [ HHudD FHEMAS LnsgEsn g, o sfluns asout® GOV THNEATTEUULLE. IiB
BEd Gam @Qeuswnns QanBasiuc g

CsmDL

14. Signature / Thumb Impression ol The Complainant/Informant
. EdoepepSine | graud Qsn@ouafd P / Qumelye GCrasy ufley

15. Date & Time of despatch 1o the courl: 17-08-2021
powapsHne SguiutiutL prgsn, Corapn

PS: THURAIPAKNA'.‘I (ADYAR) (vd4.24)

N

e Officgr in-charge, Police Station
snaud feoww Quipiy agieuaflda guud

Signature of

Name : JAIGANESH K
Quuwit
Rank : SUB No.: 192
INSPECTOR OF arér
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flene
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